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3. I 10.5.c This case was admitted on 3.4.91 and notice of this 

application was sent on 18.4.91. ' memo is filed to withdraw 

the application with 	leave to file a fresh application 

if 	 be. Heard learned counsel for the aiicant. 

There is no appearance for respondents. The applicant is 

allowed to withdraw the application, but with regard to ic-eve 

to file a fresh application, it is 	med that it will be 

subject to questions of limitation/ 	'rr matters whi 

may then arise. 
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